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BEFORE THE NATIONAL GREEN TRIBUNAL
(Eastern Zone Bench, Kolkata)

ORIGINAL APPLICATION NO. 215/2024/EZ

Ashit Das
......... Applicant(s)

-Versus

State of West Bengal

......... Respondent(s)

STATUS REPORT IN THE FORM OF AFFIDAVIT BY MEMBER
SECRETARY, WEST BENGAL COASTAL ZONE MANAGEMENT
AUTHORITY IN PURSUANT OF THE ORDER OF THE HON’BLE

NATIONAL GREEN TRIBUNAL, EASTERN ZONAL BENCH DATED

28.02.2025
Most Respectfully Sheweth

I, Shri P. Mohangandhi, S/o, Shri M Palaniappan

aged about 46 years, by occupation service, having office at DD - 24

7

Sector-I, Bidhannagar, Kolkata- 700064 hereby solemnly affirm and

submit as follows:-
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[. That, I am holding the post of Director, Institute of Environmental
studies and Wetlands Management, and Member Secretary, West
Bengal Coastal Zone Management Authority and I have made myself
acquainted with the facts and circumstances of the instant Original
Application. T have gone through the documents and reports
pertaining to the subject matter of the instant Original Application
No. 215/2024, Eastern Zonal Bench. Hence, I am competent to file

the present affidavit before this Hon’ble Tribunal.

2. That, this affidavit is being affirmed in pursuant to the solemn Order
passed by this Hon'ble Tribunal, Eastern Zonal Bench dated

28.02.2025, wherein the Deponent has been directed to file his

// SK. NAZRUL ISLAM
Area Kolkata . o .
D[ Rean v, aa7/lge)Committee at site inspection.
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Tribunal for non participation of Dr. Rajarshi Chakraborty,

Environment Officer representing West Bengal State Coastal Zone

Management Authority in the inspection conducted by the
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Committee held on 20.01.2025 due to some miscommunication on

the part of both the offices.

. That it is respectfully submitted before this Hon’ble Tribunal, that
vide letter dated 06.03.2025 Additional District Magistrate (LR) &
District Land & Land Reforms Officer, Purba Medinipur informed
about a visit at the proposed site on 10.03.2025 wherein Dr. Rajarshi
Chakraborty, Environment Officer was present. He visited the project
site and gave his observations. The revised Inspection Report of the
Committee dated 10.03.2025 is annexed herewith and marked as

Annexure R/1.
That the reply is true to my knowledge and belief, which I had

derived from the office records.

TdediBed b2 o~
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Advocate. 23 ~D/‘f~ Q02S

STATE OF WEST BENGAL P
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I, Shri P. Mohangandhi, Director, Institut> of Environmental studies
and Wetlands Management, and Member Secretary, West Bengal
Coastal Zone Management Authority do hereby verify that the contents
of the report in the form of affidavit are true to my best of knowledge

and belief. No part of the report is false and nothing has been

concealed.

Q
g [Verified at Kolkata on this 2 8day of April, 2025.

MJ
Tdectfltby ve

Advocate. 2% 0% 92024
STATE OF WEST BENGAL




Report of the Committee constituted by Hon’ble National Green Tribunal,
Eastern Zone Bench vide Order dated 28.11.2024 in connection with OA
No. 215/2024/EZ in the matter between Ashit Das vs State of West
Bengal & Ors.

In compliance with the Hon'’ble National Green Tribunal, Eastern Zone Bench
Order dated. 28.11.2024, an inspection of the site was conducted on
20.01.2025 & 10.03.2025 at 1.00 PM & 12 noon respectively by the committee

constituted by the Hon'ble NGT comprising of the following members:

1. The District Magistrate, Purba Medinipur or his representative not below

the rank of Additional District Magistrate (ADM).

o

. The Senior Scientist, West Bengal State Pollution Control Board.
3. The Chief Environment Officer, West Bengal State Coastal Zone

Management Authority or any senior Officer nominated by him.
The following officials were present to conduct the enquiry:
1. Dr. Rajarshi Chakraborty, Environment Officer, rep. WBSCZMA(Present
on 10.03.2025)
Sri N.C Barai, AEE, Haldia R.O.
Manas Kumar Roy, R.O, BL&LRO, Ramnagar-I.

gl S

Sri Asit Kumar Giri, R.I, Talgachari-2 Gram Panchayat.

(o]

Sri Sakti Ranjan Dey, Staff, Office of the BL&LRO, Ramnagar-1.

Date and time of enquiry: 20.01.2025 at 01 p.m to 2 p.m. & 10.03.2025 from

12 noon onward

Place of enquiry: LR Plot no. 446, 453 and 446/455 of Mouza- Tajpur, JL No.
244, PS- Ramnagar, Dist- Purba Medinipur,

-
I

During enquiry the following observation “?m
»

Sk
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i. It appears that the nature and character of the land in question has been
changed by one Mr. Sudip Ghosh, S/o- Lt. Sagar Ghosh, address- 304
C/2, Bagmari Road, Kolkata 700054, violating the provision of section
4C of the WBLR Act, 1955 by constructing a Hotel/Resort namely ‘Relax
Resort’.

2. Location -

Sl. No. | Points/Corner |  Latitude Longitude

L | l A : 21.647284°N 87.629743°E |

9 B " 21.64713N | 8?“.’6@W

3T C : 21.647375N | 87.6297769E |

I B TR BT '87.62973105:""?

5 | B 1  21.647919°N | 87.629585%E |

Tl OO - F | ’ 21.6479740N |  87.620319E |

ph e LG | 21.648517°N 87.6202530E |
o e H 21.6484980N 87.629167%E

3. It reveals that Plot no. 446 and 453 are recorded in favour of Sudip
Ghosh, S/o- Sagar Ghosh vide LR Khatian no. 1876 of Mouza- Tajpur.

4. A notice under section 4C (5) of the WBLR Act had been issued for
restoration of the land in question. The copy of the same had also been

forwarded to Officer in Charge, Mandarmani Police Station.

n

. The Hotel is orange category having 31 rooms, two Kitchens, a Swimming

Pool and a Restaurant with sitting capacity 40 persons. Waste water
generated from room washing, kitchen, utensil washing and toilet was
finally discharged to soak pit without any treatment. Solid waste in being

disposed through panchayet vat as reported by the unit representative.

The Hotel already started its activity as reported by the hotel

representative.




0. At the time of inspection, the hotel representative could not produce any

documents including approved sanction building plan  issued by
competent authority.

As per Coastal Regulation Zone (CRZ) Notification, 2011, the project lics
in CRZ II. There is no existing building or road between the project site
and the sca.

As per CRZ Notification, 2011 and officc Memorandum [F. No. [A3

127172022 1A dated 26.04.2022, for development of any beach resort
or hotel in CRZ 1l arca, the project proponent is required to apply at
State Coastal Zone Management Authority for its reccommendation.

As per officc records, no application has been received at the West
Bengal Coastal Zone Management Authority for the project till the date of
ficld visit. _

As per water (Prevention and Control of Pollution) Act, 1974 and the Air
{Prevention and Control of Pollution) Act, 1981 cvery hotel unit must
obtain permission (CTE/CTO) from West Bengal Pollution Control Boarg
(WBPCB). The Hotel in question could not produce the same. Waste water
should be distt‘hargvd outside the unit premises after proper treatment in
ETP. Solid waste should be disposed as per Solid Waste Management

Rules, 2016.

The copy of the enquiry report prepared by Block Land and Land Reforms

Officer, Ramnagar [ and the copy of the enquiry report submitted by West

Bengal Pollution Control Board arc annexed here 1o and marked as ‘Annexure

Al{Colly.)".
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Dr. Rajarshi Chakraborty, Scnior Engineer and Incharge
- Environment Officer, Haldia Regional Office
Environment Department,

e District
Representating WBSCZMA SISIR MONDAL ¢t Land and Land Reforms om«r
Favironmental ani,(»“ E

And

Purba Medinipur.

Haudia R w;.onal Offic
Weg! Bunasi Potignos C ‘rx'o.

Additional Distriet Magistrate




Government of West Bengal
Office of the Block Land Reforms Officer
Ramnagar-I, Purba Medinipur
Email ID:- bllroramnaqgarone@qmail com.

Memo No. 50 /Ram-1/2¢ Date:- 272/01/2025.
To,
\-The Additional District Magistrate LR) ) @ 3 Z_
&

District Land & Land Reforms Officer, .
Purba Medinipur.

Sub.:- Submission of Investigation Report
Ref.:- 1) His office Memo No. 21/ NGT/215/ 2024/EZ dated 14.01.2025; &

2) Order dated 28.11.2024 as passed by Hon'ble National Green Tribunal (Eastern Zone
Bench, Kolkata) in O.A. No.215/2024/EZ

Sir,

With reference to the subject matter captioned above, it is to inform that as per your
kind direction and in compliance of the order passed by Hon'ble National Green Tribunal, an
onsite field enquiry has been caused on 20.01.2025 at about 01:00 PM by the undersigned
with the presence of one Revenue Officer & the concerned Revenue Inspector, and also with
the presence of the Assistant Engineer Sri Sisir Kumar Mandal being the representative of
Haldia Regional Office of the W.B. Poliution Control Board and representative of West Bengal
State Pollution Control Board; though no Tepresentative remained present on behalf of West
Bengal State Coastal Zone Management Authority on the suit land comprising of LR Plot No.
446, 453, & 446/455 of the Mouza- Tajpur, JL No. 244.

{Copy enclosed & Marked as Annexure- R-1))

It is revealed from the enquiry that the nature and character of the subject land has
been changed by one Mr. Sudip Ghosh, S/O Lt. Sagar Ghosh, Address- 304 C/2, Bagmari
Road, Kolkata-700054, violating the provision of Section 4C of the WBLR Act, 1955 by
making a concrete construction of a hotel/resort named Relax Resort.

It is also submitted that the said hotel/resort is located on the sea beach distant of
almost 30 meter from High Tide Line in south-west Latitude 21.647216 degree, Longitude
87.62921 degree, and in south-east Latitude 21.647284 degree, Longitude 87.629743 degree,
and in north-east Latitude 21.648498 degree, Longitude 87.629167 degree, and in north-west
Latitude 21.647936 degree, Longitude 87.62936 degree. The subject land is situated in the
CRZ mouza. This is also a violation of CRZ Notification.

(Copy enclosed & Marked as Annexure- R-2).

It is further submitted that a notice had already been issue
Lt. Sagar Ghosh U/S 4C(5) of the WBLR Act, 1955. The same has also been forwarded to the
B.D.O. Ramnagar-I Dev. Block, and the Officer-in-Charge, Mandermoni Coastal Police
Station. (Copy enclosed & Marked as Annexure- R-3). Also an Action taken report has also
been submitted to your good self. (Copy enclosed & Marked as Annexure- R-4). - =

d against Sudip Ghosh, S/0

This is submitted for favour of your kind perusal.
Yours faithfully,

)
Enclo.:- As stated above. r
“w O ' .\'V ‘2
B Ko, ¢ 9 -
AP ™ X j‘ﬁ ;?' Block Land & Land Reforms 0 Aer
M W W . 25, Ramnagar-|,
SRS %;ﬁ” Block Land & Land

’{9’\_ S Reforms Officer,
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1Y ) Government of West Bengal
8 Office of the District Land & Land Reforms officer

Purba Medinipur

Vill- Canapatinagar 2t P.O,= Uttar Sonamyi S.- Tamluk ::Dist - Purba Medinipur :: PIN- 721648
Memo.Nox Q1 /NGT/215/2024/€1 @ Dated: | L) /01 /2025
To

1. The Chief Environment Officer,

West Bengal State Coastal Zone Management Authority,

I[ESWM, DD-24,Sector-1,Salt Lake, Kolkata- 700064

2. Sri Sisir Kr. Mondal.Environment Engineer,

In charge of Haldia Regional Office of the W.B. Pollution Control Board and
representative of
West Bengal State Pollution Control Board,

Sub: to carry out inspection on different sites as mentioned by the

applicant in OA No.- 215/2024/€7
Ref: Order dated- 28.11.2024 Qs passed by the Hon'ble National Green
. Tribunal(Eastern Zone Bench,Kolkata) in OA No.- 215/2024/€17
iy,

You are hereby informed that in order to comply with the order dated 28.11.2024 as
specified under reference, an onsite investigation will be held on 20™ January, 2025 at 11 am
onwards over the plots as mentioned in the instant Original Application. (Mouza- Tajpur, J.L.
NO.- 244, Bata-446,Dag No. 446,455 & 453).

Therefore, he is requested to turn Up physically or through his nominated representative
on that very day.

The solemn Order dated- 28 ] 1.2024 in connection with OA No.- 215/2024/€7 is enclosed
herewith for ready reference.

Enclo: As stated

Additional Distret MogistrQTn{Lg) d’::l,?au

nddi 5 \
Oistriict Land & Lonq Refory(O ,MM, O/‘a’l;w * |
Purba Medinipyr = : '47/,9 i

g
O\ Y
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR
PURBA MEDINIPUR
(Conflder)tl‘a[ Section)

" 03228-263098 (office) | 03228263500 (fax) - |

e-mail: dmpurb@amail.com ‘;
ORDER

WHEREAS in pursuance to orders of the Hon'ble High Cburt, Caleutta dated 27.02.2009 and
f;ﬁ}\@e 2008 in WP No 6965(W) of 2007 statmg -

v M}% nynody within the Coastal Regu?atlo‘u Zone as deﬂned WitH fegafd to the areas in and

§ round Mandarmoni.beach-areas.”

i

-concemed focal authorities as well as the pohce authorilias,Jto, ensyre that the orders

s o X\ passed 1oday are enforced”

itis dlrecged that all concemed should ensure compliance of the: order:of the_Hon'ble High Court,

Calcutta and take all necessary administrative and legal steps to ensure that no violation of the order of the
Hon'ble High Court, Calcutta takes place.

WHEREAS, District Magistrate & Collector, Purba Medinipur vide no. 252(2)/C dated 25.06.201C
had already I1ssued necessary instructions to take necessary steps and lodge FIR and make arest of the
oeople nvolved in the consiruction aciivities where construction is taking place in violation of the order of the
Hon'ble High Court, Calcutta. '

WHEREAS, it has been reported that some illegal construction in the areas within Coastal
Regulation Zone in Tajpur and Alampur Mouza under Ramnagar PS is also taking place, therefore same
necessary steps shall aiso be taken in the Tajpur & Alampur motzas of Tajpurareas i stop violation of any
CRZ provisions.

THEREFORE, it is hereby directed that. NO Gram Panchayatl Panchayat Sarmu / Digha Sankarpur
Development Authority shall pass-/ approve any. bwldmg plan or.issue-any: NOC for constructnon of any
notel, resorts, guest house, holiday home, restaurant or-any -other:building or §hall_ issue trade license for
carrying oui any-business in hotel, resorts, guest house, holiday home, restaurant-efc. in the mouzas of
Mandermoni (JL No. 245), Silampur (JL Nd. 246), Sonamui (JL NO. 282), Dadanpatrabar (JL No. 284), Wani
WL No, 285) and Dakshin Purushottompur (JL No. 286) mouzas of Mandarmoni area of Ramnagar Police
Station and Tajpur and Alampur {JL No. 241) mouzas of Ramnagar Police Station in Ta;pur areas. If any
building plan / permission / or NOC- for consiruction has already been issued after the date of above
mentioned order it shall be immediately cancelled by the concemned Gram Panchayat / Panchayat Samiti or
DSDA.

Block Land & Land Reforms Qfficer, Ramnpagar-l & Rainnagar-u Block shall also ensure thaf no

conversion of land for commercial activities and / or, for creation of resorts, hotels, holiday homgs\ Dest \
houses, efc. in these mouzas is allowed by them. if am]‘new construction or conversion has tak

taking place without converslon of Jand as per rules, negessary action tq lodge FIR agamst

e ace oris *A
it eBWﬂf‘émqs

and owner and manager of such resorts, hofel, guest: house; restaurant holidhy home, g est ﬁSGsa.ur?dhvro
the provision of West Bengal Land Reforms Act shrall be taken smmadnately

-t is directed that Sub-Divisional Magistrate. Conta| nay- exercise- h1s;mag|stér
prohibitory onders under section ’144 CPC. and 1o Prohszt m?vement* @f

__-—

/79

o e



;place

l‘)/

It is further directed that Superintendent of Police, Purba Medinipur may issue neééésafy
instructions to concerned police authorities to enstire that strong action is taken on the FIR lodged for
violation of order of the Hon'ble High Court, Caleutta and Provisions of CRZ rules and for violation of West
Bengal Land Reforms Act and action is taken in the quic‘kesl. and most effective manner. He is further
directed to ensure that the prohibitory arder imposed by the Sub-Divisional Magistrate, Contai regarding
movement of construction materials, equipments etc, is also enforced strictly.

No authority like Gram Panéhayat | Parichayat Samiti / Digha Sankarpur Development Authority,
Block Land & L'and Reforms Officers shalf approve any building plan; issue NOC for construction and / or
issue any trade licence, conversion certificate;etc. without seeing whether the applicant has obtained the .
clearance / approval / NOC from the West Bengal State Coastal Zone Management Authority (WBSCZMA).

Block Land &Land Reform O{ﬁcer Ramnagar-l & Ramnagar-l| are directed to lodge FIR by name
against the owner / manager of such premises and building / structure where violation takes place or has
taken place after the order of Hon'ble High Coutt.

Superintendent of Police, Purba ‘Medinipur and Sub-Divisional Magistrate, Contai ( in
ANNEXURE-A) and Executive Officers of Ramnagar—| & |l Panchayat Samities and Pradhan, Kalindi and

Talgachari-ll GPs are also requested to submit-monthly report fo the undersigned in the following format
(ANNEXURE -B) as annexed.

Encl: As stated._

NL—
; District Magistrate
L. . Purba Medinipur
Memo. No. 399@ IC Dated: 26°09.2019_
Copy forwarded for information and compﬁancé fo the -
1) Superintendent of Palice, Purba Medinipur.
2) Sub-Divisional Officer, Conitai, Purba Medinipur.
3) Sub-Divisional Palice Officer, Contai, Purba Medinipur. -
4) Savapati; Ramnagar-l/ Ramnagar-il, Panchayat Samiti, Purba Medinipur.
5) BDO, Ramnagar -1 & Il , Panciat Samities
6) Block Land & Land Reforms Officer, Ramnagar-| / Ramnagar-ll, Purba Medinipur.
7) Pradhan, Kalindi / Talgechhia-2 Gram Panchayat, Purba Medinipur.
8) Officer-in-Charge, Ramnagar Potice Station, Purba Medinipur.
: ’ District Magistrate
Purba Medinipur

Memo. No.%%(i@/'(@) co- _ Dated: 2-6: 990019,

* Copy forwarded for kind information to the :-

Land Reforms Commissioner & Principal Sesretary, Land &Land Reformg D
Principal Secretary, Urban Development, Govt, of West Bengal, Kolkata/’

Principal Secretary, Govt. of West Bengal, Environment Deptt., Kolkate.e /g NAZRUL ISLAM
PS 1o the Hon'ble MIC, Tourism, Govt. of West Bengal, Kolkata, | | . Area Kotkats
PS to the Hofi'ble MIC, Environment, Govt. of West Bengal, Kolkata thig a§meremeﬂ61hb9
diseussion held in the meeting on 03.09.2012.

)

oW




GOVERNMENT OF WEST BENGAL B
OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR

PURBA MEDINIPUR
K (Confidential Section) -
325\8 ,‘?,G‘§098 (office) | 03228-263500 (fax) ‘| ' e-mail: dmpurb@gmail.com |
. ;L : IC Dated : 26‘ Q2. 2013
P T2 ORDER 1
|'[O

\\t ,}hts order is being |ssued in contmuatlon of the order no. 399(12)/0 dated
‘b 082012 i :

WHEREAS it has been seen that.in the mouzas of Mandermoni (JL No. 245),
Silampur {JL No. 246), Sonamui (JL No. 282), D)ad':a'npat'rabar (JL. No. 284), Mani (JL No.
285) 2and Dakshin Purusﬁottompur (JL No. 288) mouzas of Mandarmoni areas of
Ramriagar Police Station and Tajpur and Alampur (JL No. 241) mouzas of Ramnagar

i*oilce Station in Tajpur areas, still some VIOlations of undeﬁaklng construction are taking
Bace

f0r e sake of ciarfication, it IS clarified that even if any authority (Gram
~anchaval Panchayat Samii / DSDA ) had approved any building plan whatsoever, at
dny podi 9F ume. that does not authorize and give the clearance / NOC / permission-for
anueraking i starting the  construction  work wuthout obtaining the “conversion
ceruficaie  irom the concerned BL&LRO / SDL&LRO / DL&LRO under WBLR Act and
also Goes not grant permission / clearance / NOC from the CRZ regulation point of view.
I e ciearance 1 NOC / approval from CRZ has to be obtained from WBSCZMA.

Therefore. if any violation of starting or undertaking constructicn in any plot of tand
without  obtaining requisite conversion  certificate. from appropriate authority, the
«zsponsibility shall lie with the BL&LRO of the concerned Panchayat Samm for lodging
an 71 under the provision of LR Act.

vvhere the construction has been started or being undertaken or being started on
any piot of land within aforementioned mouzas which-falls under CRZ area,in violation of
the: provisions of the CRZ Notification, 2011 takes plaCe,I the Block Development Officer
1 concerned Block shall lodge an FIR under section 15 for violation of provision of
=rvironment (Protection ) Act, 1986. .

Concermed BL&LRO and BDO shall Iodge an FIR separately under different
provision of law applicable as explaingd above by name against the owner of the plot

Owner / Manager of the Hotel / Resort who is undertaking illegal construction and all
sther men and staff engaged in such illegal actlvmes
aupermtendent of Police, Purba Medm'

es\ted to take necessary and

7 4
s R |
B / e o
TN Reqn.
./‘w\{ ’ ?) O// District Magistrate
'\<-) . Q'/? / Purba Medinipur
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Government of Wegt Bengal
Office of the Block Land Reforms Gfficer
Rammagar-1, Purba Medinipur

Email ID:- bllroramraqamne@g_maz’l.com
Memo No. 521 [/Ram-1/24

Date:- 11/11/2024.

i
Notice T/S 4CIS) of the W.B.L.R. Act, 1955

To,

Mr, Sudip Ghosh,

8/0 Lt. Sagar Ghosh,
304 C/2, Bagmari Road,
Kolkata-700054.

It is reveaied from the enquiry report caused by the cfficials of the undersigned
that the nature-character of the below mentioned land has beea changed cansed by you
violating the provision of Section 4C of the W.B.L.R. Act, 1955 by making a concrsie
construction probably of a hotel or resort.

You are immediately directed to stop any further construction work,

In this regard, you are hereby directed to appear before the undersigned and
show cause within seven {07) days fom receiving this noti

ce; why legal notice under
Section 4D of the said Act will not be taken against you for violation of the provisions of

Section 4C of the W.B.L.R. Act, 1955, failing which action will be taken as per law.

-: Schedwuie of Land :-

Nazme of the Mouza J.L. No. LR Plot No.
Tajpur 244 446,453, &
446 /455
/ é@s‘*@%
. ot
) o™ e
\\-q}\/ \09"""{«&0 PERS
\\e © ‘\2‘0 ‘“(\3%066\9‘)
Block Land & Land Reforms Oﬂ:?‘;%&%l\e
Ramnagar-T. i

Memo No. 521/1(3)/Ram-1/24
Copy forwarded to :-

Date:- 11/11/2023-/.{;
S

N

1. The Additional District Magistrate (LR) & District Land & Lan

d Reforms Oﬁ‘a. 1-,5"- NAZRUL ISLAM \ *
Purba Medinipur, for kind perusal.

Area Kolkata

Dl R
2. The Block Development Officer, Ramnagar-1 Dev. Block, for kind perusal. D) HLharssl/in ;'
3. The Officer-in-Charge, Mandermoni Coastal Police Station, for taldng necess ‘\0'
action. 7
R & Pwese
S SECEIVED X ES
} ; RBE - op Verfied d & Land Reforms Officer, nd
dJH L o™ R} e s | Ramunagar.] L ﬂd . La
4 .1"’\ e - ’Jﬁ;“;;! ,:b D [Mas - & BlOCk ms oﬁicet-
v N _\\' je petid? r Reio mnagﬁ'l'




Government of West Bengal
Office of the Block Land Reforms Officer
Ramnagar-I, Purba Medinipur

Email ID:- bllroramnaqarone(c?amail.com
Memo No. 5%5 /Ram-1/24 Date:- 17 /11/2024.

To, ]

The Additional District Magistrate LR)
&

District Land & Land Reforms Officer,

Purba Medinipur.

Sub.:- Action Taken Report
Ref.:- His office Memo No. 5796/DL & LRO/PM/24 dated 11.09.2024.

Sir,

With reference to the subject matter captioned above, it is to inform that as per
your kind direction, a field enquiry has been caused by one Revenue Officer &
concerned Revenue Inspector on the below mentioned land schedule. It is revealed
from the enquiry report caused by the officials of the undersigned that the nature-
character of the below mentioned land has been changed caused by one Mr. Sudip
Ghosh, S/O Lt. Sagar Ghosh, Address- 304 C/2, Bagmari Road, Kolkata-700054,

violating the provision of Section 4C of the W.B.L.R. Act, 1955 by making a concrete
construction probably of a hotel or resort.

It is further submitted that he is immediately directed to stop any furtber
construction work. Also he is directed to appear before the undersigned and show
cause within seven (07) days from receiving the said notice already issued against
him U/S 4C(5) of the W.B.LR. Act, 1955; why legal notice under Section 4D of the

said Act will not be taken against him for violation of the provisions of Section 4C of

the W.B.L.R. Act, 1955, failing which action will be taken against him as per law

(Copy enclosed).
-: Schedule of Land :-
Name of the Mouza J.L. No. LR Plot No. A
Tajpur 244 446, 453, & 7 ' TA R
446455 \/ N\

This is submitted for favour of your kind perusal. = 7 SKNAZRUL ISLAM

Area Kolkata

O Regn.N
. an.No. 447
Yours faithfully;) "<

0 it e
Block Land & Land Reform qES 2

Enclo.:- As stated above.



< }é Government of West Bengal .
: RISCBIRRRIC ) Office of the Additional District Magistrate &

ﬁﬂ{mmw ' District Land & Land Reforms Officer,

PurbaMedinipur

oifox WWW ' At -Ganapatinagar, PO-Uttar Sonamui, PS ; ;
Y ﬁm' : RAERLADUEY f Tamluk ; Dist : PurbaMedinipur Pin :721648 |
m(_ﬁ: _ﬁ;'.m\-m ; (I and & Land Retforms & Refugee,
sy & 9 ! Rehiel & Rehabilitation Dept.) . {
RN J4) y Phone No: 03228- 262127 2 i
F el dlilropm1 @ gmail.com i
SR 2% ;
Memo no.  286/NGT/2024 Datc :22.04.20235 ) .
& 3 3l
To : 5

The Additional Chief Sceretary, :
Environment l‘)i‘pannmm. : : i
|

Govt.of West Bengal.

g - .

Subject: Report of the Commitiee constituted by the Hon'ble l\(‘«tl Eastern Zone.

Ref: OA no. 215/2024/EZ in the matter of Asit Das -Vs.- The State of West Bengal & Ors.

.
:

Respected Sir, B bl "

Pursuant to the order dated 28.11.2024 passed by the Honble National Green Tribunal,

Fastern zone Bench in connection with OA no. 215/2024/EZ in the "matter of Asit Das -Vs.- The
. State of West Benga! & Ors., the report of the committec constituted by the Hon'ble Court is

submitted for your kind perusal. 9 a

.

Yp_}u‘s: faithfully,

: ict Magistrate

) & 5

,d‘“& Land Reforms Officer,

Purba Medinipur. 0

-t -

.

Memo no. 286(1)/NGT/2024 Date :22.04.20125

Copy forwarded for information to:

1. C.A. o District Magistrate, Purba Medinipur.




Bera Khana, West Bengal, India

Jjxh+4v8, Tajpur, Bera Khana, West Bengal 721423, India
Lat 21.64792° Long 87.629587°
20/01/25 02:24 PM GMT +05:30
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Bera Khanz, West Bengal, India

; '. Jjxh+4v8, Tajour, Bera Khana, West Bengal 721423, India ;

Lat 21.647974° Long 87.62931°
20/01/25 02°23 PM GMT +05:30
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Contai, West Bengal, India

Jiwh+rvq, Contai, West Bengal 721423, India
Lat 21.647284° Long 87.629743°
20/01/25 01:55 PM GMT +05:30




+ 3 " 8 Tajpur, West Bengal, India

- ’!.i Jjwhi+rg8, Tajpur Beach Rd, Tajpur, West Bengal 721423, India
& Lat 21.647216° Long 87.62921°
20/01/25 01:51 PM GMT +05:30
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WEST BENGAL POLLUTION CONTROL BOARD

SESeceeAl (Department of Environment, Govt. of West Bengal)
~ Haldia Regional Office
\J-L4 Raghunathchak, P. O. - Barhghasipur, P. S. - Bhabanipur
(o Dist - Purba Medinipur, Pin — 721 637
= (03224) 291293 /291294

MemoNo: £ &/ -954 WPB(HRO)- N 2002 (Pari=1)  Date: 2F 01 2025

To

The Additional District Magistrate (LR) & District Land & Land Reforms Officer
Vill - Ganapatiagar, P. O. - Sonamui

P.S. - Tamluk. Dist - Purba Medinipur - 721 648

Ret: a) As per the order of Hon'ble NGT. Eastern Zone Bench. Kolkata. vide
Original Application No.: 215 /2024 EZ dated 28.11.2025
b)  Your Office vide memo no. 21 / NGT 7 215 2024 YEZ dated 14.01.2025

Sub.: Inspection report of M’s Relax Resort. Vill — Tajpur. P. O. — Bodhra. P. S, —
Mandarmoni Coastal, Dist — Purba Medinipur. Pin - 721423

Sir.

In reference to above. enclosed please find an Inspection Report of M/s Relax Resort, Vill —
Tajpur, P. O. - Bodhra, P. S. — Mandarmoni Coastal. Dist - Purba Medinipur, Pin -
721423, tor your information and favour of necessary action also.

Yours faithfully.

Environmental Engineer & In-charee
Haldia Regional Office

Enclosure: As stated above
Memo No.: 631(9 =954 "WPB (HRO) - M /2002 (Part=1)  Date: 2F 01 2023

Copy forwarded for information to-

The ()ﬂicer-nn-Spcci;]l-Dut) (O & E Cell). West Bengal Pollution Control Board. Paribesh
Bhawan. 10A. Block - LA, Sector — l11. Bidhan Nagar, Kolkata-700 106. for vour kind
information please. )

. Emvironmental Engineer & Incharos

¥ SK NAZRU' -HStieer & charge
: L ISLAM \ = o Reoiana —~

! Arag KO,kat. Haldia RL:IDH.!! Otilice

(¥e AR T
Reen n-, r19 | SISIR MONDAL

A\
v
2013 C

- 13 e ~ad “C
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INSPECTION REPORT

I Name & Address of the Unit - M/s Relax Resort
Vill = Tajpur, P. O. = Bodhra
P.S. = Mandarmoni Coastal
Dist = Purba Medinipur. Pin - 721423

2. Name of the Police Station : Mandarmoni Coastal
Date & Time of Inspection 20.01.2025 during 01:00 p- m. 10 02:00 p. m.

4. Name of Inspecting Officer - N. C. Barai: AEE, Haldia R. O.
Representatives of District Magistrate. Purba Medinipur
a) Sri Manas Kumar Roy — RO of Bl & LLRO.
Ramnagar - | Block
b) Sri Asit Kumar Giri - R| of Talgachari — 2 gram
panchayet under BL & 1.RO. Ramnagar - | Block
¢) Sri Sakti Ranjan Dey - Gr. D of BL & LRO.
Ramnagar — | Block

‘sl

5. Representatives met with © Sri Subal Maity - Manager of the unit

6. Status of NOC 7 CFO © At the time of inspection. the unil representative was
unable to produce any CTE 7 CTO of the State Board

7. Inspection reference - a) As per the order of Hon'ble NGT. Eastern Zone

Bench. Kolkata, vide Original Application No - 215 7/
2024 / EZ dated 28.11.2025
b) A letter from Additional District Magistrate (LR) &
District  Land & Land Reforms  Officer.  Purba
Medinipur vide memo no, 21 / NGT /213 /2024 / g7
dated 14.01.2025

8. Observation

As per the Hon'ble NGT, Eastern Zone Bench, order dated 28| 1.2024. the inspection should
be carried out by constituting a Fact Finding Team comprising of
i) The District Magistrate, Purba Medinipur or his representative
i) Senior Official of WBPCB
iti) Chief Environment Officer, West Bengal State Coastal Zone Management Authority
(WBSCZMA) or any Senior Officer nominated by him ’

But during inspection. no representative from WBSCZMA Was present. Theretore. inspection
was carried out by representatives of DM, Purba Medinipur and WRBPCR.

This is an Orange category hotel with 31 nos. of room. two Kitchens in two separate
buil_df'ngs. a suinpning pool and restaurant with seating capacity of about 40 persons.
Individual stack of height of about 20 feet from ground level was altached with each kitchen.

Waste water generated from room washing, kitchen, utensil washing and toilet was finalls -

. . . - . . . . = & 3 \~
discharged 1o soak pit without any treatment. Solid waste s being  disposed lhrm@ho r,q\

panchayet vat as reported by the unit representative. ‘The hotel already started ts acyvi
reported by the hotel representative,




9%

AL the time of inspection. the hotel representative could not produce any documents including
approved sanction building plan issued by competent authority.

The unit hotel / resort is located at the sea shore of Bay of Bengal. As far as location s
concern, itis very difficult to say violation of CRZ rule 2011 and its amendment time to time
or not. It may be mentioned that similar type of construction / hotel was also found within the
close proximity of this hotel.

Therefore. longitude and latitude of every corner of the unit premises were taken. An
identical figure of unit premises was made which is not in scale as given below:

SEA




2

Longitude and latitude of cach corner of the unit premises is given in table below :

"SI, No. ~ Points / Corner Latitude Longitude
LA T3eamasaiN 87.629743 k.
EA B L 2164713'N | 87.62922F
A G TWAT ST 87.629776 E
4. 7 D 21.647391"N | 87.629731
5 B 2164919 87.629555F
L6 F e s
| 7 ' G C21648517N T 87.62925371
8 H (21648498 876291671

9. Remarks:

a)

<)
d)

As per the Water (Prevention and Control of Pollution) Act. 1974 and the Aijr
(Prevention and Control of Pollution) Act. 1981, cvery hotel unit must obtain
permission (CIT. / CTO) from West Bengal Pollution Control Board (WBPC B).
However. the hotel in question could not produce the same
Waste water should be discharged outside the unit premises
TP

Solid waste should be disposed as per the Solid Waste Management Rules 2016,

The unit must take permission from WBSCZMA immediately as per CRZ rules 201 |
and its amendment time 1o time

after proper treatment in

(N. C. Barai)
AEL. Haldia R. O
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